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CORRECTION OF ANSWER TO USQ
No. 509 DATED 24-7-1974 RE: LOSS
OF LIFE AND PROPERTY DUE
TO RAINS IN BOMBAY,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): According to
the detailed report subsequently re-
ceived from the State Government, the
correct information relating to part
(b) of the Qutstion is as under:—

{b) (i) Loss of human livss $1diei and

20 injured

(ii) Loss of Government

property . . Nil.

(iii) Loss of private

property . . . Rs 231,300

CORRECTION OF ANSWER TO

USQ NO. 342 DATED 24-7-1974 RE:

INCREASE IN PRICE OF MANUFAC-
TURED GOODS

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSART): In reply to Unstarred
Question No. 342 answered in the Lok
Sabha on 24th July, 1974 regarding in-
<reasa in price of manufactured goods,
two Items whose priceg have been al-
lowed to be increased after April,
1974 and unti] 24th July, 1974, among
Industrial products concerping the
Ministry of Industrial Development,
were misted out inadvertently. The
reply given is, therefore corrected to
<vead as follows:—

(b) In so far az industries falling
ander the Ministry of Industrial De-
wvelopment are concernsd, increases in
-620 LS—4.

»
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the prices of such items have been al-
lowed as shown below:—

Name of item Magnitude of price

increase alloaed

(i) Cement produced Rs, so per tonne.
through  the

use of furnace
ol
(u) Baby food Abo:;m.sweper
(i) Aluminium Rs. sso per tonne
fluorides ,in the case of Mensr

Navin Flourine In-
dustries; and Rs*
150 i1n the case of
Messrs Everest Refri-
gerants, Limuted
and

(iv) Cryolite Rs. 130 per tonne.

In regard to automobile tyres the
price control which was earlier 1n
force in respect of certain categories,
wag withdrawn.

PAPERS LAID ON THE TABLE

12.00 hrs.

DELul Sares Tax (SEVENTH AMEND-
MENT) Rures, 1974, NOTIFICATIONS
UNDER (GOVERNMENT SAVINGS CERTIFI-
CATES AcT 1859 AN NOTIFICATION RE-
SCINDING EARLIER NOTIFICATION UNDER
CENTRAL ExcIsEs anp Savr Acr, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH)' I beg to lay on the
Table—

(1) A copy of the Delhi Sales Tax
(Seventh Amendment) Rules,
1974 (Hindl and Englsh ver-
sions) published in Notifica-
tion No. F. 4(33)/67-Fin. (G)
in Delhi Gazette dated the
24th July, 1974 wunder sub-
gsection (4) of section 26 of
the Bengal Finance (Sales
Tax, Act 1941, as in force in
in the Unjon Territory of
Delhi,
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(2) A copy each of the following

Notifications (Hindi and Eng-
lish versions) under sub-sec¢-
tion (3) of section 12 of the
Government Savings Certifi-
cates Acl 1859:—

(1) The Government Savings

Certificateg (Second Amend-
ment) Rules, 1974 published
{ificates Third Amsndment
in Notification No. G.S.R.
338(E), Gagzette of India,
dated the 20th July, 1074,

(1) The Post Office Savings

Certificates Third Amend-
ment Rules 1974, published
in Noification No. G.S.R. 339
(E) Gazette of India dated
the 20th July, 1974 .

(1) The National Savings Cer-

tificates (Fourth Issue) (Se-
cond Amendment) Rules
1874, published in Notifica-
tion No. G.S.R. 340(E) in
Gazette of Indla dated the
20th July, 1974.

(iv) The National Savings Cer-
tificates (Fifth Issue) Se-
cond Amendment) Rules,
1974 publishega in Notifica-
tion No, GS.R. 341(E) Iin
Gazetty of India dated the
2eth July, 1874.

[Placed in Library. See No LT-8182/

£8:

(3) A copy of Notification No.

G.S.R. 368(E) (Hindi and ¥hg-
14th August, 1974 rescinding
Gepefte of Indla dated the

fleutioh No. 147/73/Central
Pxcisé dated the 21st July,
1973, uhder géction 88 of the
trét Bxclsed and Sait Act
ﬁle‘llm' WRYE an expla-
metisfgndih

k3

[Plgoed in Library. - a.. No. LT-
8183/74).

AwL Inpia SErvicEs (MepicaL ATTEN-
DANCE) AmDT, RuULES, 1974 TWENTY-
THIRD RePory Or U.PS.C, ror THE PE-
RIOD FROM 1-4-72 T0 31-3-73 AMD GovT.
MeMo GIVING REASONS POR NOT ACCEPT-
ING CERTAIN U.P.S.C. RECOMMENDATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
T beg to lay on the Table—

(1) A eopy of the All India Servi-
ces (Medical Attendancey Am-
endment Rules, 1874 (Hindi
and English versions) publish-
ed in Notiflcation No. G.S.R.
776 in Gazette of India dated
the 27th July 1974, under sub-
section (2) of section 3 of the
All India Services Act, 1851.

[ Placed in Library. See No. LT-B184/
41.

(2) A copy each of the following
papers (Hindi and English
versions) under article 323(1)
of the Constitution:—

(1) (a) Twenty-thiry Report of
the Union Public Service
Commission for the period
1st April, 1972 to 31st March
1973.

(b) Memorandum explaining the
reasons for non-acceptance
by Government of the Com-
mission’s advice in certain
cases referreq to In the
above Report.

(1) A statement (Hindl and Eng-
Hsh versions) showing ree-
sons for delay in laving the
pédpers mentioneg above.

[Placed in Library, See No. LT-
8185/74].
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THE DEPUTY MINISTER IN THE
mis'rﬂt or INDUSTRIAL



